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L .K. Pasayat ....................... 	Applicant 
Vr. 

[.3 ni.on of India & Others 	 .Rcspondents 
Corani: 
HONI3LE MR. C.R. MOHA1ATRA, ADM[NISTRA'11\JE MEvtBER 

& 
IThN BLE MR AK PAINMK, TUDW'IAI MEMBER 

sent working a Pir.'vct Secretwy to Chief ?\ppiicrnflis at pre  

Engineer, BSNL, huhaneswar. He had earlier made a representation dated. 

12. 12.2011 (Annexure- A!2 series) to Respondent No.2 kr allotment of 

Typelll quarters, preferably in the 	floor of CTTC, Colony, Vanivih.ar, 

inter aha on the gTounds that his: mother is 80 years old who has been 

advised by the 1)octor to avoid stair case and thit his eldest dau.ht.er  is 

sufkring from Asthma. While the matter stood thus, the applicant, vide 

Anncxure-A17 dated. 02.022012 has been allotted, with a type-Ui quarters 

(Block-i S in P&i' Coiony Vanivth.ar, Bhuhaneswar, wherein he has been 

directed to lake over the possession within seven das of receipt of 

Annexar.e-.A17 dated 02M2.2012. 

2. It is the Rrievance of the piic;ant that vide Annexur.e-A}6 

dated 28,01.2012, 03 Nos. o type-Ill quarteTs at CTTC, Colony have been 

diverted from CTTC Pool to GMTL) PooL Bhuhan.ewar, which are to he 

illotted in hivour of the incumbents in aec)rdan.'e with semopty. 

applicant has submitted that due to old age of his mother and Uness of hs 

daughter, he Wcolldlike to get the quarters No. ii. Type-HI, t3iock-2 CITC 

Colony, Vanjvihar ihuhaneswar allotted in his' ivour. Hence aggrieved 

Annexure-/7 dated. 02,02.2() 1, the applicant has moved this: Th'hunal 

aTo pass appropnate orders qu.ashmg the order 
1 aLlotment dated 02.02,2012 in Ajmexure-&/7 so 

'd relates to the applicant 
' - p-f:yrY'Tt 	on'v; 

A 



fl\)  
/ 

Resprt&ientspeci 	kc.r'1c'n. 	o . t 
nsider the case of the app icant to allot the said 

Tvpo-fli qurt&m hewing No 1.1 in 1' 1(M i..oIcw 
V anivihar as and. whcu .he same woWd be made 
ready for allotment:, . 

3 We have heard Sn 13 .5. Tn.pathy, I. d Cunsel appearing 

for the applicant and Sri S.B. Jcna, 11 Add!. Standing Counsel appearing 

for the BSNL ,t xndents on whom a copy of this (iA, has already been 

served and perused the materials placed on record. 

4. From the perusal of records, what at 1 revealed is that the 

apphcants prayer of allotment of Type-Ill quarters at CT'I'C Colony has not 

been con sdered notwithstanding the fact that he has been allotted with a 

quarters in P&T Colony. 

51 In our considered view, the ends ofustice w'uid he met if 

.apphcarits representation dated 12. 12.2011 	th.Anne.xure-AI'2 series is 

considered and d..o'ed of as per Rules by Respondent No.2 within a 

period of 10 days from the date of receipt of this order under intimation to 

the applicant. ]'jfl then the applicant should not be insisted to take 

possession of 	m....... 	•&  

dateJ (2.02.20 t'1 

(' 	With the atve 	viop and direction, tlns U. A. is 

dLsposed of at the admission stage i,te!t. No COStS. 

Send copy 	'4 this order along With paper hooks to 

Respondent No.2 at the cost ot' the appicarit for compliance and free cop.es 

of this order te made over to the Lit. Counsel fbi the parties. 

Sri B.S. 'i.npathy. Lit. (ounse.i appearing ftr the applicant 

r h' j'( .4:it re.1 u31 e ln. 	f' the day 


